
FORM A 


Public Announcement 


(Und er Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate 

Persons) Regulations, 2016) ,. 

FOR THE ATTENTION OF THE CREDITORS OF RUBIQUE TECHNOLOGI ES INDIA PRIVATE LI MITED 

Relevant Particulars 

1. Name of corporate debtor RUBIQUE TECHNOLOGIES INDIA PRIVATE LIMITED 

2. I Date of incorporation of corporate debtor 22-10-2014 

3. Authority under which corporate debtor is incorporated / Regist ra r of Companies - Mumbai 

registered 

4. Corporate Identity No . / Limited Liability Identification No. U67190MH 2014PTC258836 

of corporate debtor 

5. Address of the registered office and principal office (if any) Registered Office: 

of corporate rlebtor Bl-401 , Kanakia Boomerang, Yadav Nagar, 

Chandivali, Andheri East, Mumbai- 400072 

6. Insolvency commencement date in respect of corporate 07-10-2020 ( uploaded on NCLT website on 08~1O-

debtor 2020) 

7. Estimated date of closure of insolvency resolution process 05-04-2021 

! 
8. [ Name and registration number of the insolvency Ajay Gupta 

professional acting as interim resolution professional I BBI/I PA-001/1 P-P00192/20 17-18/10371 

9. Address and e-mail of the interim resolution professional, as A-701, La Chappelle CHS, Evershine Naga r, Malad 

registered with the Board (West ), Mumbai ­ 400 064 

I Ema il : f ca.aia~guQta@e.mail.com 

10. Address and e-mail to be used for correspondence with the A-701, La Chappelle CHS, Evershine Nagar, Ma lad 
interim resolution professional (West), Mumbai ­ 400 064 

Email: i Q. rubigue techn olo~gmai l . com 

11. Last date for submission of claims 22-10-2020 
. 

12. Classes of creditors, if any, under clau se (b) of sub-section Not Applicable 

(6A) of section 21, ascerta ined by the interim resolution. 
profession a I 

13. Nam es of Insolvency Professionals identified to act as[ Not Applicable 

Authorised Representative of creditors in a class (Three 

names for each class) 

14. (a) Relevant Forms and Deta ils of releva nt forms available at: Web link: 

httQ:LLibbi gov. inLdownload form.h tm l 
(b) Detai ls of authorized representatives 

are available at: Physical Address: Not applicabl e 
Notice IS nereoy given tnat tile NationalCompany Law I rrbunal nas ordered the commencement ot a cor orale InsoTvencp y 
resolution process of the RUBIQU ETECHNOLOGIES INDIA PRIVATE LIMITED on 07-10-2020 and uploaded on NCLT website on 08-10­
2020 

The creditors of, RUBIQUE TECHNOLOGIES 'INDIA PRIVATE LIMITED are hereby ca lled upon to submi t th ei r claims with proof on or 
before 22-10-2020 to the interim resolution professional at the address mentioned against entry No. 10. 

The financial creditors shall submi t their claims with proof by electronic means only. All other creditors may submit the claims wi th 
proof in person, by post or by elect ron ic means. 

A finanCia l credito r belonging to a class,as listed against the entry No. 12, sha II indicate its choice of authorised representative from 

among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class in Form CA. 

Submission of false or misleading proofs of claim shall attract penalties. 

~ . 

Name and Signature of Inter im Resolution Pro fessional: ~AYGUPTA 
Inte rim Resolution Pro fessional 

Date: 10-10-2020 In the matter of RUBIQUE TECHNOLOGIES INDIA PRIVATE LTD 
Place: Mumbai IBBI/ IPA-00 1/ IP-P00192/ 2017-18/ 10371 ,-----:--:--...-------­


